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3.5.92 
	

I hate heard Mr.S.K.Rath, learned counsel for the peti 

and Mr.P.N.Mohapatra, learned Standing Counsel for the Central 

Government, 

It was submitted by Mr.Rath that the petitioner has no 

objection to join under 3. T. 0. (P) ,Dhenkanal. But it was submitted 

by Mr.Rath to grant 15 days time to the petitioner to join his 

new place of posting as he has sane urgent, important and 

unavoidable matters relating to his family affairs to be attended 

to. The petitioners' j oinhe post under the J. T. 0. (P)Dhenkanal 

may &see to perform certain duties outside Dhenkanal and 

ccmpel the petitioner to always attend to urgent work and 

therefore 15 days time is prayed fort  joini new post and this 

submission was made by Mr.Rath when I was not atall inclined to 

admit this application. 

Hence it is directed that the transfer order contained 

in Annexure-3 dated 28th May,1992 transferring he petitioner 

Shri Rajani Kanta Chand (SI)bi.r aid ;Mg. under J.T.0. (p) 
- 	c',. Lc& 	 t 

Dhenkanal at6xj,.5 days and the petitioner should joirl,( new place 

of posting positively in the ateoen of 22.6.1992.Thus the 

Original Application is accordingly disposed of. No costs. 
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The petitiorier'p'C9urzsel prays that his client wants 

to file a representation for which no permission is required 

Send a copy of this ozder to the ppposite parties. 
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